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(ii) Report of the Comptroller and Auditor General of India for the year ended
31st March, 2007 (No. CA 11 of 2008) Union Government (Commercial)
Compliance Audit Observations. [Placed in Library. See No. L.T. 8605/08]
...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, will you expel everybody from
the House? ,..(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ramachandraiah, please sit down.
...(Interruptions)...

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

SHRIMATI SYEDA ANWARA TAIMUR (Assam): Sir, I lay on the Table a copy (in
English and Hindi) of the Fifteenth Report of the Committee on Empowerment of Women
(2007-08) on the subject ‘Working Conditions of Women in MTNL.'

STATEMENT OF COMMITTEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

ot Srgvn IV (W w2w) ; Wi A, B A Frafor fawm (dodiveaegede) # srgfan
wferdt SR st srefadt @ fag smeor sl I’ fawg W Eead whae (et |
W) # AuE-1 § sfafde fawmfet it @ dea § e g 9w siftm e | el
A faao #Y o wia (i 9w fedt &) & v W v g

RE. THE RULING OF THE CHAIRMAN

THE VICE- CHAIRMAN (PROF. P.J. KURIEN): If all of you take your seats, [ am
ready to listen to Mr. Ahluwalia or Smt. Sushma Swaraj, ... (Interruptions)...

it sy g (ST W) : WY, @ ot e ¥

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): And, yes, I am ready to listen to you
also. ...(Interruptions)... | am ready to listen to both of you. I will give two minutes to
everybody, if all of you sit. If all of you stand, then, I cannot do anything. ... (Interruptions)...
Smt.Sushma Swaraj. please take only two minutes.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please wait for one second
...(Interruptions)... You can express your view. But be careful; you cannot criticise the ruling
or decision of the Chairman. You can express your view.

SHRIMATI SUSHMA SWARAJ: Sir, I am expressing my view.
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THE VICE-CHAIRMAN (PROF.P.J. KURIEN) : But you should be very careful with
the wording, otherwise, I will expunge it. ...(Interruptions)... You are a very senior Member.

SHRIMATI SUSHMA SWARALJ: Sir, give me one minute. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand) : Will you expel the whole House? Cannot we say
anything in the House? ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : I did not say that.

SHRIS.S. AHLUWALIA: Can't we say anything in the House? Will you expel the whole
House? ...(Interruptions)... You name the whole House. Then, everybody will go out.
...(Interruptions)... How can you want to run the Parliament like this? ...(/nterruptions)...

SHRIMATI SUSHMA SWARAJ: Sir, I am expressing my view, and [ will not say anything
that will have to be expunged. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please ...(Interruptions)... No; no; see,
what has happened is as per the rules and you cannot question it. ...(Interruptions)... You can
say you are sorry and nothing more than that. ...(Interruptions)...

st o @R WY, T 255 F GAren S IE WA § qel F > ) L ().

THE VICE-CHAIRMAN ( PROF. P.J. KURIEN): That is the decision of the Chairman.
...(Interruptions)... There is no question of criticising the decision of the Chairman.
...(Interruptions)... There is no question of it. ...(Interruptions)... You can say you are sorry
but nothing more than that. ...(Interruptions)... Nothing more will go on record, except
expression of sorrow. ...(Inferruptions)...

vt o e W, ¥9 HEg F 97 4 viwdt o 8, deld o va e d, @ 2f A g jaga
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That doesn't mean that you can violate
the rules. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): However, senior a Member is, he cannot
violate the rules. ...(Interruptions)... Madam, you are a very senior Member. But however
senior a Member is, can he violate the rules? ...(Interruptions)...

st o oW W, S 1 varen i 7@ 2 @ § i f et w9 A ww vl § i At
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* Not recorded.



172 Re. the Ruling [RAJYA SABHA] of the Chair

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No; no; you can't compare it.
«.(Interruptions)... No; no; that will not be going on record. ...(Interruptions)...No; no. See,
you cannot directly or indirectly criticise the decision of the Chairman. ...(Interruptions)...

it o W@ |, SR S Rt F et smdt, a e fewma 4 %) L (saEem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no question of it.
...(Interruptions)... you cannot do so. ...(Interruptions)... Nothing will go on record.
...(Interruptions)...

sfrereft o vt

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I have to go by the rules. There is no
question of it ...(Interruptions)... See, nobody is above the rules. I have to go by the rules
only. ...(Interruptions)... Nothing will go on record. ...(Interruptions)...

SHRI S.S. AHLUWALIA: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You cannot criticise the ruling of the
Chair. :

"That is the rule," I said. ...(Interruptions)... That is the rule.
«.(Interruptions)... Yes; Amar Singhji, what do you want to say?
st s fify : ITETAY WY | ... (SHAT)...

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, I am on a point of order.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) Yes; what do you want to say?
...(Interruptions)... Under what Rule? ...(Interruptions)...

SHRI JAYANTHI NATARAJAN: Sir, is it all right for the Chair to allow any discussion
on Chairman's ruling? How can the hon. Members speak on the ruling of the Chairman?
...(Interruptions)... '

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is already expunged.
...(Interruptions)... That is already expunged. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: No; Sir, I am saying, can they speak about the
ruling? ...(Interruptions)...

SHRI S.S. AHLUWALIA:*

SHRIMATI JAYANTHI NATARAJAN: I am raising the question to the Chair. Let the
Chair answer. ...(Interruptions)... Let the Chair answer. ...(Interruptions)...

SHRI S.S. AHLUWALIA.*
SHRIMATI JAYANTHI NATARAJAN: You address the Chair.

...(Interruptions)... You address the Chair. ...(Interruptions)... I am also asking the Chair
for clarification. ...(Interruptions)... 1 am also asking for a clarification ...(Interruptions)...
Sir, I have every right to seek a clarification. '

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) Yes; Yes. I heard your point of order.
...(Interruptions)... Listen, please ...(Interruptions)... That is over. You raised a point of order.
I heard your point of order. I allowed it and whatever is on the record against the ruling or
criticising the ruling of the Chairman will be expunged. But 'expression of sorrow!, if it is
there, it will remain on record.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no selective application.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please finish now. That is okay. Please
conclude. ...(Interruptions)...

it s foie:*
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You cannot ask that question. No, no.
it s fig: ... (sam)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all. No. ...(Inferruptions)...
Please. No, please.

DR. K. MALAISAMY (Tamil Nadu): Am I not entitled to even a minute?
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, just one minute.

DR. K. MALAISAMY: After listening to Shrimati Sushma Swaraj and Mr. Amar Singh,
I feel that my job has become easy. Sir, I am not going to question the ruling. The rules are
there. We have been a witness to how Dr. Maitreyan was representing his case here. As far as
he is concerned, he was in his seat; he never moved out of his place. Even the AIADMK
Members also did not move of their seat. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So, do you thing you can violate the
rules and disobey the Chairman?

'DR. K. MALAISAMY: What I am trying to say is ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Dr. Malaisamy, please sit down. What
are you saying? We were all present here. As a Member, I was also sitting there and witnessing
it. He was disobeying the Chair repeatedly, again and again. And therefore, naturally, the

* Not recorded.
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Chairman invoked the Rule. You have to go by that. You can only feel sorry. I am also
feeling sorry for such a thing to have happened to a Member, but nobody can question the
ruling of the Chairman and the ruling will stand, whosoever questions it. ...(Interruptions)...

DR. K. MALAISAMY: Sir, what [ am ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. That is over. That is all.
Shrimati Purandeswari. ...(Interruptions)...

DR. K. MALAISAMY: Sir, the only clarification that is required ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) That is enough. No clarification on this
now. ...(Interruptions)... Shrimati Purandeswari.

...(Interruptions)... Please. ...(Interruptions)...
DR. K. MALAISAMY: Sir, the only clarification ...(Interruptions)...

THE VICE-CHAIRMAN (PROF P.J. KURIEN): That is all. No clarifications
...(Interruptions)...

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, where is the forum? Where do
we move the case? There should be some ...(Interruptions)...

SHRI AMAR SINGH: The rule must be the same for everybody. BJP will
«.(Interruptions)...

SHRI C. RAMACHANDRAIAH: No Member is ...(Interruptions)...

Everybody behaves in the same manner.

DR. K. MALAISAMY: It should be applicable to everybody. ...(Interruptions)...
sitareft oo T w SOt st A wt FvEr e fewed ¢ fen 2 L (sraem).

DR. K. MALAISAMY: The House is meant for everyone ...(Interruptions)... Has such
measure been taken?(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You cannot question the ruling of the
Chairman (Interruptions)...

oft weTe AR (HER) : WY, Y Qv 1 s w1 et ¢, qu € fw wweg W R w0
.. (STam)...

THE VICE-CHAIRMAN (PROF P.J. KURIEN): No, no. Don't question. (InteFruptions)

N T ATATHE: GUIHE FH FQ FT, WA g9 @ W@ ¢, wwfa w1 e & T8
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You cannot question the ruling of the
Chairman. ...(Interruptions)... You cannot question.

' ...(Interruptions)...

it wHTe wrAdH: AR P Afuwr 1 == @ @ ¢, gy B o w1 @) (A,

IS # After 7 = @ ¢ .. (aam)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, Please. (Interruptions)

-

-
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to the Parliamentary Affairs
Minister. (Interruptions)

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI VAYALAR RAVI): Can I make a suggestion?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, please listen to the Parliamentary
Affairs Minister. ...(Interruptions)...

SHRI AMAR SINGH: Tomorrow it could be Amar Singh and the day after it could be
Sushma Swaraj. (Interruptions)

DR. K. MALAISAMY: This is*
THE VICE-CHAIRMAN: (PROF. P.J. KURIEN): Please listen to the Parliamentary
Affairs Minister. (Interruptions)

sitaeft o 0 74 A F RAvE A fowd T fean? | (aem)... 7 o 9@ aw
B fF o O R AW H? L (). W e FaveA e fewed 1 gon?
. (STAE).... Tt T e fowed 7 gon? ... (sqAum)... anvft i fa et v afar fewed
BT ... (SHEEA)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen. (Interruptions)

sirerdt o v i R e v it e gon 1 g R v A fewd g k.
(=raem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to the Government. Please

. listen to what the Government has to say.

sfrereft o T WA 9E B A A Foit @ sver Fewed T fean.. (smaem)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to the Parliamentary Aﬁ‘airs
Minister. (Interruptions) Please listen to what he is saying. Listen to him. (Interruptions)

st o T 7 Y9 A § it Fve S fewed 7@ i . (srEem)..

oft T TR spgenfean: wiwdl @ sifusrl w1 W # L (). .

it o T F0 F T v P TRl 3 R A fowd T8 e L (sraem)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to him. (Interruptions) '

sl e e W, A S 6 e Ao | s W €, st e mrrand, @ <Rl
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" * Not recorded.
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY): No, Sir. I never did it. (Interruptions) 1 never did it. (Interruptions)

Irawreas (W fe R HRY) : 3 7w s S F G
st o v & w4t g S, 9 S g @ wa {Rg
st weftor JrgaTer (Y[EIA) ¢ SgwT F GAN L. ().,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen the Minister.
...(Interruptions)... Please listen the Government. ..,(Interruptions).... Listen to him.
....(Interruptions)...

sitereft e A 1 A Foft FvE A A disturb T R L (srEem)... i awaw
& 3§ v AE H disturb fEm ¥ L (sraem).... ¥ St de F g (sreem)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I cannot allow. ...(Interruptions)... 1
am bound by rules. ... (Interruptions)... Please understand. ... (Interruptions).... | am bound
by rules. ...(Interruptions).... 1 cannot allow you. ...(Interruptions)... I am bound by rules.
...(Interruptions)...

SHRI C. RAMACHANDRAIAH: Rule should be applicable to everybody.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Where do we raise our voice? ...(Interruptions)... Which is
the forum? ....(Interruptions)...

SHRI VAYALAR RAVI: Sir, I can answer him. ...(Interruptions)... 1 can answer him.
...(Interruptions)...

sftordt o w0w: W, BAC #1 Wifén 4 a9 §, afefanifed srdad fafire agt S .. (sraam)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sushmaji, Amar Singhji, Malaisamyji
and all leaders, you should understand the-position.  am bound by rules. I cannot, according
to the rule, allow a discussion on that. Yet I allowed you to express your sorrow and grievances.
Don't go beyond that. This is my appeal and you have every right to meet the Chairman in
the Chamber also. ...(Interruptions)... You can make noise, but I will not yield to the pressure.
As long as 1 am sitting here, 1 cannot allow the further discussion on this subject. I am
humbly and politely telling you that I cannot allow it. -

SHRIMATI SUSHMA SWARAJ: We are not pressurising you. ...(Inferruptions)... We
are not pressurising you. Call us in the Chamber and sort this out. We are not pressurising

you. This matter must be sorted out. ¥ 3TTQ Yo wredt § fF F1 39 personally Ft
¢ HaTe disturb e foRan, @ ToOET St 3 v B e disturb T fEw, = ataEm
o St 3 woft FEvma sife) F disturb T fF ... (S7@9R)... T ST name T T
..(THEEA)... I THA 3q ¥ FAvET G FY disturb RN N gAY name e
...(3qa9)... Why was that action taken against Dr. Maitreyan? &1 48 & LG ?
...(AgEA)...
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SHRI C. RAMACHANDRAIAH: Without criticising, I am saying that it is absolute.
...(Interruptions)... Without criticising, I am saying that it is absolute. ...(Interruptions)...

SHRIMATI SUSHMA SWARAIJ: He is one of the most decent Members.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to the Minister.
...(Interruptions)... Please listen to what he is going to say ...(Interruptions)...

et o TS 3 S e §, & 9, S 98 5 qoarsy 9 L (SEa).. 3 oed w1
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let us hear what he is saying.
1. ....(Interruptions)... Let us hear what he is saying. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Call the meeting and discuss this matter. ...(/nterruptions)... If
we cannot raise our voice here, then, where to raise? ...(/nterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to the Minister.
...(Interruptions)... Why don't you listen to the Government?

SHRI S.S. AHLUWALIA: Let him call us in the Chamber, we will listen to him.
...(Interruptions)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): First you hsten here. . ..(Interruptions)...
Please listen to the Government. ...(Jnterruptions)...

SHRI S.S. AHLUWALIA: It is the matter of our colleague. ...(Interruptions)...
. SHRIMATI SUSHMA SWARAJ: This matter cannot be sorted out in the House.

SHRIMATI SUSHMA SWARAJ: Sir, this matter cannot be sorted out here
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, listen to Mr. Vayalar Mvi
...(Interruptions)...

SHRIMATI SUSHMA SWARAJ: This matter cannot be sorted out in the House. You call
the leaders in the Chamber. There, we will listen to the Parliamentary Affairs Minister. This
matter- has to be sorted out ...(/nterruptions)... This cannot be sorted out in the House
L ..(Interruptions)...

=

SHRI VAYALAR RAVI: Sir, I must make a statement. Sir, the decision of hon. Chairman
cannot be changed by anybody ...(Interruptions)... There is the meeting of BAC at 4 o'clock
.(Interruptions)... This matter can be raised in the BAC meeting ...(Interruptions)...

v mew&mBAC$tﬂﬁnﬁmmmhﬁmaﬁadjommm
BAC ¥ matter ¥ sort out SIS ...(sqa8m™)... :

SHRI S.S. AHLUWALIA: Sir, it is like you are taking away the Right to Speéch ofa
Member under article 21 of the Constitution ...(Interruptions).

SHRIMATI SUSHMA SWARAJ: Mr. Vice-Chairman, Sir, the Parliaemntary Affairs
Minister is saying that there is a BAC meeting 2t 4 o'clock. 319 ¥R &3 & B39 adjourn
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#ifog 3R BAC #1 #2% w0y ... (=q@9m)... nmaﬁﬁmadjoumﬁﬁtzmmc
# matter Y sort out T ... (Bq99)...

SHRI VAYALAR RAVI: Sir, no Member has a right to disturb the proceedings
«.(Interruptions). It is the decision of the Chairman of the House ...(Interruptions).

sraft gon T Igawes, Weed, Parliamentary Affairs Minister %% ® § f6 9r a3
BAC #1 wfifén ¥rft | 30 smqd o i 309 W 59 @ #1989 adjourn Fifag ik BAC # 3w
matter ®\ sort out FITIY, ITH AT TFH FARY ... (FAN).... | 99 T T€ matter sort out TEl
A, oW T 7 T w W ().

SHRI C. RAMACHANDRAIAH: Let this matter be conveyed to BAC ...(Interruptions).

shrft o T W, 9 AR S TF w39 adjourn FiRAY A BAC & 30 matter F sort out
FIA ... (oqwam)... |

SHRI V. NARAYANASAMY: You cannot be like that. As the Parliamentary Affairs
Minister has explained, at 4 o'clock, we can meet the Chairman ...(Interruptions). Let the
House function ...(Interruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Nothing will go on record.
ot 7w @ st

st g et
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not on this issue. I heard the suggestion
by the Deputy Leader of the Opposition to adjourn the House till 4 o'clock. But, on this
question of a ruling by hon. Chairman, I cannot adjourn the House ...(Interruptions)...

SHRI S.S. AHLUWALIA:*

SHRI V. NARAYANASAMY: Sir, every Member is bound by the Rules book. Though
every Member has the Right to Speech, he has also to obey the Rule book ...(Interruptions).

SHRIMATI SUSHMA SWARAJ:*

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwalia, please co-operate
...(Interruptions).

GOVERNMENT BILL
The University Grants Commission (Amendment) Bill, 1995

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, I beg to move for leave to
withdraw the University Grants Commission (Amendment) Bill, 1995.

The question was put and the motion was adopted.
SHRIMATI D. PURANDESWARI: Sir, I withdraw the Bill,

* Not recorded.
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